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O.A.No,1562/95 Date of Order: 22.,12.95

) ( Judgement as per Hon'ble Shri R.Rangarajan,Member (Admn.) X |

* ¥ *

, |

The applicant is the son of Sri K,S.Nityananda Rac
who worked as Sub-Postmaster at Adarshnagér Post Cffice
and he died on 14,9,88 while in service, EThe—app&ieent
is—%he—son—of;the=§eceaeeéa He submittedlan application
for appointment on compassionate grounds and as he was
minor at that time he was inforred by Annexure A.l letter
that his case will be processed only after 28.12,90 when

el hdlt

he attains eligibility. After he attainedl his
case was considered and rejected by the Ciicle Selection
Committee on the plea that the applicant 1s not placed in
indigent circumstances warnenting compassionsate ground
appointment (Annexure A<4), Hé:pnc7%gain ;epresented his
case to R1 by his representation dated 15.1.,93 (Annexure

A-5) to reconsider his case as he was realiy placed in

. indigent circumstances and hence his case required re-

consideration, The above representation was also reljected

by Annexure A-10 letter, The ground on which his case was

rejected is as followst-

1, Thereigﬁg no indigent circumstances in the family
of the deceased official,

2. That the family had received &,96,464/- as terminal
benefits besidea a regular pension of %,780 + DR,

3. That the family of the deceased official has property
Worth Of h‘zp 00. 000/..

2, On reéeipt of the rejection:@@;terlfron the
) g :

- Postal Diwectery (A-10) the applicaht submitted another

representation at A-13 wherein he has said that the
rejection was on account of incorrect information placed

before R1, He states that he has not received the terminal
A/ i |
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benefits to the extent of Rs.96,464/~. The,famﬁiy has
got 4 children comprising of 2 daughters and 2 sons (inclu- |
ding the applicant), and he has to lookafter them. He |

also disputes the valuation of the property.

3. In view of the above, I feel tha# ﬁl may |
reconsider ﬁis request on the basis of éhe representa—

tion sukmit ted by him at Annexure A-13 after checking

up the correctness of the facts mentioned qﬁ the grounds ’
in Annexure A-~10 letter. The applicant Es also permitted
to submit an additional representation 1? ény on or
before 15.1.96 by RPAD direct to R-1. If such repre-
sentation 1s received by 25.1.96 by -1 the same also

may ke conalderéd along with his representatlon at

Annexure A-13. W

4. In the result, the following directiorn is
givens
The applicant's representation d€.15.7.95

(Annexure A-13) may be consideresd in the iight of the

. J
~ observation made by me as above along with the supple- I

_mnntary representation, 1€ any received by R~1 by

25 1.96 anad diapose of the same by 31.3,96 in accordance

with law. | b P

5. OA 1s ordered accordingly at the admission stage

(R. Rangaraian)

NMember (A) _ 9 1{
e | -

itself, No costs,

22-12-1995

- /'14,4'?’6
Open <ourt Lictation Dy.Registrar(Judl)
sd/kmv J
]
Copy tosw-

1. The Director General of Postal erilces,
Departmentof Posts, Dak Bhavan, New Delhi-llO 001,

2. The Chief Postm

aster General,aA,P,C '
Hyderabades o i ’ ircleA

o1,
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Admitted and Interim directions
Tgsuad.

Allowdd.

IﬁSpOSeaﬁﬁf with directions

" Dismissed.

ssed as withdrawn.
‘Dismis3ed for defaulﬁ.
: ' |

i C LTt ordered)Re jected. o
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